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AdJuunrcd to 20 01 1997 for admission.

N

(v ,N.Mehrotra)
Vlc,e-bha rman

The DB 1«3 not avnlaolfa today due to c1f*knes°

hon ble i"xr. K.U Saha, Hember (&) .. .
List.on ,3 02,1997 for admission, Q

\[\\
/ JNelehra ra)

Vice-Chaiman

vvvvv

List on

8.5.,97 for admissifon,
WL
{(V.N.Mehrotra)

. , Vice~Chairman

Shri A.M.Khan, counsel for the applicant.
Heard the learned counsel for the applicant :on

vthe question of admiss ion., Issue notice to the responuents

to file their reply within four weeks from today as to why

_ Ahis application be not admittea for hearing. ReJo;Lnaer, |
_ if anyk may be filsd within two wee ks thereafter., Requis i-

tes to be file within a week,

. List on 28.07.,1997 for admission. \
. N

W . W

(K.Muthu Kumar) . e (v .NoMEhrotra)

Member (A) vice-Chaime@n

List it on 11.9.97 for hearing on a‘drrfxssion.
\ :

W
(V.N .’Mehrotra.)‘ T -

Vice~-chairman
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?'.6/11.09-*97 W/s has not been filed so far, F‘our%weekf o
M further time is allowed for the same. Rejoinaer may béﬁileg
poLoes ﬁ" - . N SR
| ol | within two weeks thereafter, <
by g0l - Lol
Usfo“ou : : List for admission = om 17,11.199Y, 1
w~ O U \
e » AVA
o \LQ’PJ"T- (v .N.Mehrotra)
‘1'\}). _” SKT Vice-ChairmaQ
gy . - T
.24-‘?4 : 7./ 17.11.97. W/S not filed so far. Shri G. Bose, the counsel
; for the fespondehts pia&s for and is allowed three weeks
| further time to file W/S. Rejoinder may be filed within
. one ueek thersafter. List it on 23.1.98 for admi:gion. |
- /cBs/. (R-&«hcm/a) | (V.N. Mehrotra)
E , Member (A) ' Vice~-chairman
) A
. 8 / 23.1.98
t oM ~ Since gench is not avsilele, 1list on
i . 2.4,98 for admission.
g A . e v \QZ
: ity
f (V.K.Srivastava)
. Dy.Registrar
8/0<,04,98 | - Shri G.Bose, learned counsel for the responderi;s
| whdf -~ states that he will be filing W/s today during the |
A EAIIY
UA U/,,wﬂa” . -course Of day, Applicant is allowed two weeks time \
’i'}ﬂ’ . to file rejoinder, List on 01,06.1998 for admiss ion,
:/(g_ A . ; . ’
\ (G.Naras imham) A .+« (LeR.K.Prasad)
B Membe r(J) . " Membe r(A)
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9/1.6.98]

" SKS -

10./ |

Ca

1./

/cB

P .

Shri G. Bose, counsel for -the respondents

W.3, has been filed by the Respondents .

¢ *

ReJOLnder not’ flled so far Four weeks time

gt ailowed for the same. L’iSt on 1.9.98 for

admission.

( L.R.K. Prasad.). -  ( V,N. Mehrotra )
Member (A) _ Vice-Chairman

1.9.98. Shri A.M. Khan, the counsel for the applicant.

Shri G.Bose, the counsel for the respondents,

The baspohdenfs have filed uriiteﬁéétatément.
Heard learned couhgél'Fér'tHé’parties. Admit. The

appllcant is allouad Four ueeks' time to file r8301nder.

Llst it on 26. 11 98 For derCtan. T Q\
| &$—6”E3§£§——~v \ﬁ&% .

/c§s/  (L.R.K. Prasad) . - -+ (V.N. Mehrotra)

|  Member (a) . | Vice-chairman
46.11.98. W/S not filed so far. Four weeks Further tlme‘
1s allowed for the same . ReJOlnder, if any, may be filed

u1th1n tuo uaeks thereafter. List it on 10.2.99 for

direction. 6xzﬁE;{- | $};(4§§%%;//’__
S// (LAKSHMAN JHA) : ' (L.R.K. PRASAD)

MEMBER (J) MEMBER (A)

"'1'2/10.02.99 . | Pleadings in the case are complete,
List on 05,05.:999 for hearing.In the mean while

rejoincer may be filed, Fﬁ{@@

(LakshmanJha)~ ' (LaR.K.Prasad/
SKI Member (J) , Member(A)
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5.5.89 |
cM ‘None for the applicant. List it for
- : heariﬁg on 20.,7.99, S : L
(Lakshman Jha) (L.R, K Prasad)
émber(J) . Member ( A

14.4 20,7, 99.

j ; For want of time, list it on 19.8. 99 for
hearing. | : W
/cBs/ (LeR.Ke PRASAD) (5. NARAYAN)

- | mEmBER (R) | VICE=-CHAIRMAN

© 15/19,8,1999 FoT want of time, list it for hearing o

on 1,10,1999, ‘ B

o *€f§9§%% iéf, .

( Lakshman Jdha )
MES,

( L. R,§f§§§§§3"7“:> L
, ‘Member (J) '~ Member (&) .~ -
16/1,10,99 :? on the request made by counsel for the respondent
let it be listed for hearing on 10.12,1999 .
. ART (L.JHA) | ~ (L.R.K.PRASAD
MEMBER(J) ’

MEMBER (A)
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On the request made on behalf of bhrl Gautam

. - -BoSe, counsel for the. reSponaents who is stated
| to be 111, list it for hearing on 25,1,2000,
/=
e e

{ Lakshman Jha )

{ L. R.ﬁ”raSa(; )}

MBS,  Member (J) - b@er(M

18./ 25.1.2000.

For want of time, hearing is adjourned to 28.3.2000, .

(L. HMINGLIANA) - —_— {8+ NARAYAN)

/ces/ L
' MEMBER (A) ‘ L VICE=CHAIRMAN

- 194/ 28.3.2000.

Since 0.8. is not anllable today, let it be .
adjourned to 27.4.2000 for haarlng. : »w\‘&

no

BS/ | - | (S. NARATAN)

VICE=CHAIRMAN

\

20/27,04.2000 On the request made on behalf of the counse.
‘ for the respondents, list it on 30,05,2000

for hearing. .

(S.Narayan)/V.Z,

S&I | ‘ (L.R.K.Prasad M
21 0/ 3005 020000

0" the request, let it ba listed on 27 7.2000

for hearing. o T ,J

. r_f_f/’e?f%i_f;__-f-=, v 'v 'k.'” e 4§z:2§;

(L.R.K. PRASHD) - (s.'NARAYAN)'

WEMBER (A) | VICE~C HAIRMAN
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22/27,7.2000 - ; . 8hri vikash dha, X to Shri G.Bose, Rly, cuunsel,

b

On request, ‘1ist it for hearing on 31. 8, 2000,

' - ingliana ) o ( Lakshi g/bha )
_ MBS, - . Memler (A) - Member (J)

[..

23
31-8.2300 E , . !
- ; Ghri A.M,Khan..codnsel for the applicant

4

cm - ﬁhri Ge30se..Counsel for the respondents.
I ¥
] _ : -
Ulth mutual consenf list it on
= 5 = 7000 Far hearlng. o
AN [ '
P
- (Lojha)
3 =3 m(3) i
. ‘ | M(A) o

. por want Of time, list it on 23.10.2000 for hearing

oy
* EEA

LI *
\
~ P ﬁ
. . .

i - " ., h N
| (LEmigliana) , - ﬁhﬁiJ?)

[ M{A)

25/23.}0.2000 ¢ For want of time, the hearlng 1sedJourned
_ to 8%® 07.12,2000,

L.R.K.Prasad)/m(a) (s.Narayan)/V.Z.




0. A.579/96

26/7.12 2000 - None appears on behalf of the applicant. Shri G. Bose,
“ the counsel for the respondents is present. lLet it be
) listed on 20.12.2000 for hearing. In cass nobody turns

- up on behalf of the applicant, it will be dismissed for

default. _ _ ‘ B
\ N _$f?f€%f§;,____:>_ ‘ ' é%iggl//
/c8s/  (L.R.K. FRASAD)/M(WYT (s. NaRAVAN)/v.C.

27./ 20.12.2000.°
| Shri A.M. Khap, the counsel'ﬁor the applicant
is present. List it on 6.2.2001 for hsaringas as

prayed for. ‘ : ééwrr

Al

f /eBs/  (L.R.K. PRAsAb)(ﬂ(A)
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| .
~the observation, as above. There shall be no oxer as to

|

-

, o - W
| 0.A.N0,579/96 A,

‘Chaukidar Ram Deo Vrs, Unions of Irmria & Ofs.
[ , |

28/06,02,2001 : Shri A.M.Kmp, counsel for the applicant.
' } | ' Shr:L G. Bose, counsel for the reSpondents.

l ‘ - This is an application prayingy for direc-
, :

- tion 'upon the respondents to reinstate the applicant in

!A
the pay grade of Rs.895/- w.e.f. 15th March, 1994, anmd

the{reupon,to pay the ‘arrears of salary, togéthemith the
bonus, admissible on that scale.of .pay'.

2. on looking into the pleadings of the par-

| tigs arﬂ‘ upon hséring the :ccuns'»el appearing on the either

side, we get an impreésibﬂ that the applicant was earlier
woering on the post of Chaukidar and subsequently, after *
th’e said post of Chédk‘iaavr Was“abolished/dié-contin'ued,

he was appointed as a Watchman right from the period

hj"_s services as Watchman was dis-continued, At that junc-
tiﬁre of time there was fixation of pay and, as conterdgd
bj the applicant, his pay was reduced from Rs.895/- to
R$.884/-. As agéinst this, the respondents pleaded, inter-
ah_ia_, tlat the applicant Qas given pay §rotection and,-

a,écoaiingly, his pay ws fixed @ Rs,393/- w,e.f, October,

' S L4
1992, : 2
3. . That being the position, we do not find any

|

point to be adjudicated upon instead we dispose of the
j‘mstant vO.Z-i_,. with a dizéction upon the reSporxients ©
ensure that the applicant did get salary & Rs.893/-
w.2.f. October, 1992, with benefit of subsequentx im‘:n‘e-l
ments and also the bonus, which may fall due on that .
gcale of pay.

‘4. ' This OA is, accordingly, disposed of wkih

1- he costs,

.(L“R‘ <Prasad) (s.Narayan)/

Member (A) Vice-Chairmman




